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By Hon'ble Mr. Justice BrGe Saksena, V.C.

¥ This is a 1988 petition.




~ therefore, proceeded to hear the learned counsel
- for the respondents. e have gone through the
ﬁﬂiﬂing s available on record. Sl ,

an order contained in Annexure-7 passed by Member(Per)

Tel ecom Béard by whi ch applicant was informed that

said authority did not find any justification to

interfere wi th the decision to tJr‘eat the period

from 24.3.75 to 20.3.75 as dies non. The applicant

e ' alleges that he had given an application for grant

| | of casual leave for the period 24.3.75 to 26.3.75.

If is allege‘that opposite party no.5 had accepted

: the application and assured that the arder shall

| be passed ls&tter on. Through the order dated 25.4.95
(Anne xure=2) passed by T.T.S. Incharge D.T.Q., Ballia
on 10.4.78, the applicant was informed that his
application for casual lesave from 24.3.75 to 26.3.75
was‘ regretted and the applicant had been informed
accordingly at the time he submittied the application.

i The said order further indicates that when the app-

| | licant was asked to note down, he declined to do so

and wilfully remained absent from 24.3.75 to 26.3475

and accordingly the said period was treated as dies-non.

Payment for the rest of the period i.e. 27.3.75 to

31.3.73 hav$ alreacy been paid through the supple-

.;'é'i-"_,\:._: mentary bill, to the applicant. The applicant

raisef a disputed fact which cannot be gone into

on ihe basis of the pleadings available on record.
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2 The applicant through this 0O.A. c‘:ha’ll.enigf&:ﬁ.}f.:




th EP‘}'ﬂ.;i G&E’E filed a i‘*titian ig@iﬁgﬂg ; el
e ks Ordcr % the hitiman, A T Rag

~ On this application, the order contained in
B Anne xure=7, has been passed. It is well settled &
law that leave cannot be claimed as a m-attar-'af, |
right. The applicant had appli ed for casual leave

and the same hawed heen refused by the resm-nﬁe-nts:,

The ‘order for dies non is also not illegal since,
adnittedly the applicant had not worked on the

‘said datgs and his applicetion for casual leave

had been rejected. In view of the above, the

O.A. lacks merit and is accordingly dismissed.
1 * |
" The parties shall bear their own costs.

Vice Chairman
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